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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

Original Application No-208 OF 2024/EZ 

IN THE MATTER OF: 

YOUTH UNITED FOR SUSTAINABLE ENVIRONMENT TRUST, 

              ……APPLICANT 

VERSUS 

State of Odisha and Others      …RESPONDENTS 

ADDITIONAL AFFIDAVIT ON BEHALF OF APPLICANT 

MOST RESPECTFULLY SHOWETH: 

I, Santanu Kumar Bhukta S/o Golak Bhukta, Aged about 32 years At/Po-

Santhapada, PS-Talcher Dist-Angul, Odisha, 759104, do hereby solemnly 

affirm, and declare as under: 

1. That I am the President of the Applicant Trust, Youth United For 

Sustainable Environmental Trust in the above mentioned application and 

authorized to sign this affidavit. 

2. That the Original Application has been filed praying for the following 

reliefs;  

I.  Direct the state respondents to identify and prosecute the mining 

mafia’s who are operating the stone quarries and stone crushers in 

and around the Nischinta hill in Gondia Tahasil of Dhenkanal 

district. 
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II. Director of Mines and Geology, Government of Odisha to assess the 

extent/quantum of Minor Minerals including black stone 

excavated illegally and its market value, cost of restitution and 

environmental compensation and recover from the persons 

involved in it. 

III. Fix the accountability/responsibilities of the concerned Govt. 

authorities  for their inaction and willful dereliction of duties causing 

loss to the state exchequer and damage to the environment 

IV. Direct the District Collector to initiate criminal proceedings U/s 19 

of Environment Protection Act 1986 against the mining mafia’s. 

V. The applicant prays before this Hon’ble Tribunal for constitution of 

court monitered special task force for stringent enforcement of 

mining and environment laws against the mafias and restoration of 

the illegal quarries and pits with plantations and other remedial 

measures. 

VI. Pass such other orders/directions as may be deemed fit and proper in 

the bonafide interests of justice. 

3. That on dated 17-10-2024 while admitting the present OA hon’ble Tribunal 

issued notice to all the respondents to file their reply at least one week 

before the next date to the allegations made by the Applicant and the next 

date for hearing was fixed on dated 20/12/2024, but as on date no 

respondent has filed their reply to the allegations made by the applicant.  
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4. That on 17/10/2024 Hon’ble Tribunal has constituted a Joint Committee 

comprising of representatives of Regional Officer, MoEF & CC at 

Bhubaneswar, Principal Chief Conservator of Forests, Government of 

Odisha, Director of Mines and Geology, Bhubigyan Bhawan, 

Bhubaneswar, Khordha, Odisha Pollution Control Board and District 

Magistrates, Dhenkanal and Jajpur and the Odisha Pollution Control Board 

will be the nodal agency for coordination and compliance. In pursuance to 

the order of the Hon’ble Tribunal the joint committee visited the alleged 

site on 26/11/2024 and during visit of the site following observations were 

made by the committee 

a. It was observed that the Nishinta Hill is located at the common 

boundary of Dhenkanal and Jajpur district, Odisha. It was observed 

that extraction of stone has been done in patches at multiple portions 

of the Nishinta Hill. (Copy of the google image attached as 

Annexure-IV) Demarcation of district and forest boundary is 

required to ascertain the portion that fall under Jajpur & Dhenkanal 

district. 

b. It was observed that the extraction of stone in the Nishinta Hill has 

been done illegally without obtaining Environmental Clearance (C), 

Consent to Operate (CTO), Blasting License, Forest Clearance etc. & 

clearance from the concerned Department. However, there was no 

machineries observed to be deployed during the visit. 
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c. The quantum of mineral excavated from the above quarries could not 

be assessed due to non-availability of ORSAC empanelled agency 

with scientific instruments during the inspection. 

d. The joint committee visited the nearby stone crushers under the 

jurisdiction of Dhenkanal district namely 1. PRMM Crusher 2. Maa 

Chandi Stone Crusher 3. Aruni Stone Crusher 4. Sri Sai Stone 

Crusher, 5.Sri Durga Stone crusher & 6.GNS stone crusher. 

Although they have obtained consent to establish (CTE) and consent 

to operate (CTO) from SPCB but on the date of verification except 

Aruni Stone crusher, others Proprietors could not produce any 

documents regarding linkage & maintenance of Stock Register. 

However, the crushers have been verified by the team of the SPCB 

and based on the non-compliance to the consent conditions the 

crusher units have been served show cause notice (SCN) under 

section 31(A) of the Air (PCP) Act, 1981. 

5. That based upon the above mentioned observations the joint committee 

recommended the following recommendations 

a. A joint visit may again be conducted comprising of Revenue 

Authorities of Jajpur & Dhenkanal Districts, Forest Officials of 

Jajpur & Dhenkanal Districts, Director of Mines & Geology along 

with the present members of the joint committee for demarcation of 

forest & revenue boundary. 
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b. Restriction shall be imposed in the alleged site in order to check the 

theft of minor mineral by providing suitable cordons/barriers and 

shall be kept under strict vigilance of the District Administration. 

c. The forest department shall assess the quantum of deforestation 

caused due to the said stone quarries. 

d.  Quantification of the minerals excavated shall be carried out by 

Orissa Remote Sensing Application Center (ORSAC) empanelled 

agencies in consultation with Director of Mines & Geology. 

Subsequently penal action shall be taken on responsible person after 

due enquiry. 

e.  District Administration of Dhenkanal and Jajpur shall demarcate the 

district boundary by posting pillar so that the quantum of mineral 

excavated in their respective revenue districts can be assessed and 

environmental compensation can be computed thereafter. It is 

pertinent to mention here that as on date no such ORSAC report has 

been filed by the committee. 

6. It is pertinent to mention here that the joint committee in its preliminary 

report in paragraph 2 of the recommendation categorically stated that 

“Restriction shall be imposed in the alleged site in order to check the theft 

of minor mineral by providing suitable cordons/barriers and shall be kept 

under strict vigilance of the District Administration” but as on date no such 

restrictions has been made by the District Administration to check the theft 
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of minor minerals and the illegal mining is being done by the mining 

mafias on broad day light. 

7. That the former MLA of Dhenkanal and Gondia Sri Nabin  Nanda  on 

various occasions made representations to all the concerned authorities 

regarding illegal mining  but no action has been taken by the concerned 

authorities in order to check the illegal mining.  

8. That the former MLA of Dhenkanal on dated 10
th
 ,11

th
 ,13

th
  and 17

th
 April 

2025 made  representations to all the concerned authorities regarding the 

illegal quarrying activities in the Nischinta hill but as on date no action has 

been taken by the concerned authorities against the mining mafias which 

shows that the government officials are in nexus with the mining mafias for 

which they are not taking any action in order to check the illegal mining. 

Copy of the representation dated 10
th
,11

th
,13

th
  and 17

th
 April 2025 is 

annexed here unto as ANNEXURE-1.  

9. It is pertinent to mention here that certain inter-district stone mafias, in 

connivance with some local crusher units operating adjacent to the 

Nischinta Reserve Hill, are extracting black stone without any valid 

permission from the Government. This has led to severe environmental 

degradation and disruption of the local ecosystem. 

10. That the mining mafias are deploying around 100 heavy vehicles and 

excavator machines and continues to dig up the hill unchecked. The local 

environment, wildlife habitat, and natural landscape are being destroyed at 
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an alarming rate, and  due to inacttion of the State exchequers aiding these 

illegal operations. 

11. Despite widespread reporting in Odia vernacular newspapers highlighting 

the illegal mining in the Nischinta hill, the state's continued inaction in the 

face of these blatant violations is deeply concerning and suggests a failure 

to protect public resources. Copy of the Odia news articles is annexed here 

unto as Annexure-2. 

12. That the photographs dated 4
th
 April 2025 suggests that the mining mafia 

are extracting stones illegally from the Nischinta hill without any statutory 

permissions from the competent authority in broad day light and the same 

also suggests that the state authorities failed to discharge their duty. 

Photographs dated 04/04/2025 is annexed here unto as ANNEXURE-3. 

13.  It is pertinent to mention here that there is a inter district border check gate 

at village Chadakamara under Nihalprasad GP of Dhenkanal district which 

is not functioning since long. That the same check gate was made to check 

the illegal transportation of minor minerals in between Jajpur and 

Dhenkanal. Copy of photographs showing the inter district border check 

gate is annexed here unto as ANNEXURE-4. 

14. It is further submitted that near about 10 crusher units adjacent to Nischinta 

Hill are involved in illegal mining that do not have any valid 

quarry on their own. 
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15. It is not out of place to mention here that on dated 30/12/2024 the ADM 

Dhenkanal alongwith Reveenue department and Forest department and 

Police department officials raided over Plot No-6168, No 6232 of Khata 

No-1513 of Mouza- Nihalprasad and seized 17 number of trucks engaged 

in illegal mining and on dated 31/12/2024 the ADM Dhenkanal wrote a 

letter to the IIC Nihalprasad PS to lodge against the Drivers of the vehicles 

got engaged in illegal mining. Copy of the letter dated 31-12-2024 is 

annexed here unto as ANNEXURE-5. 

16.  It is further submitted that after raid conducted on dated 30/12/2024 the 

names of the drivers of the vehicles are disclosed and FIR registered against 

them but no action has been taken against the persons who engaged them in 

illegal extraction and transportation of minor minerals.  

17. That in order to check the illegal mining and transportation of minor 

minerals in between the Jajpur and Dhenkanal district the applicant have 

the following suggestion, which the Hon’ble Tribunal may direct the State 

Respondents to implement in order to check the illegal mining and 

transportation of minor minerals, 

SUUGESTIONS BY THE APPLICANT 

a. To make the inter district check gate functional  in order to check the 

illegal mining and joint enforcement committe in which Forest, 

mining, revenue and police department officer to be deployed 

alongwith  for 24x7 hours CCTV surveillance around the area. 
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b. No further permit to be issued by the Dhenkanal District 

administration for establishing any new Stone crusher unit adjacent 

to Nischinta Hill. 

c. Permanent watch and ward facilities should be provided around the 

Nischinta Hill by local police and Forest department officials. 

d. The Stone crusher established around the Nischinta Hill to be shifted 

or permission to be cancelled. 

e. No new stone crusher to be given permission/ blasting permission for 

quarrying  with in 5 km radius of the Nischinta Hill. 

f. No temporary quarry permit may be issued to any person/ agencies 

around Nischinta Hill. 

g. A massive plantation is required around Nischinta Hill to control the 

fugitive dust emission. 

Bhubaneswar     By the Applicant Through 

19/05/2025              

       ADVOCATE’S 
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NEWS PUBLISHED IN ODIA NEWS PAPER PRAMEYA ON DATED 07/01/2025 
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ANNEXURE-2



NEWS PUBLISHED IN ODIA NEWS PAPER PRAMEYA ON DATED 19/01/2025 
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NEWS PUBLISHED IN ODIA NEWS PAPER DHARITRI ON DATED 19/01/2025 
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ENVIRONMENT OF NISCHINTA HILL IS IN DANGER 



NEWS PUBLISHED IN ODIA NEWS PAPER PRAMEYA ON DATED 12/03/2025 
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Nischinta



NEWS PUBLISHED IN ODIA NEWS PAPER SAMBAD ON DATED 18/03/2025 
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Nischinta hill



PHOTOGRAPHS DATED 04/04/2025 SHOWING LARGE SCALE ILLEGAL STONE MINING IS GOING ON BY 

USING HEAVY MACHIBES IN NISCHINTA HILL WITHOUT ANY PERMISSION FROM THE COMPETENT 

AUTHORITIES.
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THAT THE BELOW ATTACHED PHOTOGRAPHS SUGGESTS THAT THERE EXIST A CHECK GATE IN THE INTER 

DISTRICT BORDER OF DHENKANAL - JAJPUR DISTRICT, AT –VILLAGE- CHADAKAMARA UNDER 

NIHALPRASAD GP OF DHENKANAL DISTRICT WHICH IS DEFUNCT NOW 
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Sankar Pani <sankarprasadpani@gmail.com>

Additional Affidavit onbehalf of the Applicant in OA 208/2024.
1 message

Sankar Pani <sankarprasadpani@gmail.com> Tue, May 20, 2025 at 10:20 AM
To: ADVOCATE GENERAL ODISHA <advgen@nic.in>, Dipanjan Ghosh <dpnjnghsh0@gmail.com>, Rashmi Bothra
<rashmibothra24@gmail.com>, "Akhand." <akhand111@gmail.com>

Dear Sir/ Madam, please find the attachment.

--
Sankar Prasad Pani, Environment Lawyer 
National Green Tribunal Kolkata & Orissa Highcourt
Res-Plot No 2132/4814(B), Nageswar Tangi, 
Bhubaneswar, 751002
Cell- 9437279278
Skype- sankar.pani

ANNEXURES NISCHINTA_merged.pdf
3553K
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